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(c) the rea on for which the pen-
sioners had been deprived of the amount 
sanctioned by Government for u h a 
long time eping in view the ri in 
price ; and 

(d) the date by which the Accountant 
General will i 'ue the order and the time 
by which the pen ion r wilt get that 
amount? 

TH MI [TER OF TAT T THE 
MINI TRY F FI AN (SHRI PAT-
TABH I RAMA RAO ): (a) to (d). 
GQyernment of Madhya Prade h i ued 
order for grant of relief on pension to 
State Go ernment pensioner. for the first 
time in May 1975. The e order were not 
automatically applicable to the pen ioner 
of the Madhya Prade h Board of ec-
ondary Edu ation. which i an autono-
mous ody. c ountant eoeral, Madhya 
Prade ·h. therefore, ought clarification 
from the tate Government whether the 
relief m y be paid to the pen ioner. of 
the ard and capitali ed value thereof 
recovered from the Board. The Govern-
ment were informed that pending the re-
ceipt f their pe ific order, no relief 
wa ... being paid to the peniioner. of the 
Board. After repeated reminder. the 
State Governm nt conveyed their deci ion 
in April, 19 I to grant relief on pen ion 
to pen<;;ion r ' of the Board ubject to the 
recovery of the c pitali d value o~ relicf 
from the Board. Thereafter, the question 
of con urrence of the Board to the pay-
ment of capitalised value and the manner 
of determining ' uch value remained under 
corre pondence with the State Govern-
ment and the Board. In 0 tober. t 982. 
the Board conveyed it deci ion to grant 
relief to its pen ioner at the arne rate 
a<; admis ible to the State Government 
pen ioner and at 0 paid the capitalized 
value for the fir 't instalment of relief 
granted in May t 975. However, in order 
to obviate hard hip to the pen 'ioner. the 
Accountant General , Madhya Prade h, 
released all the 15 in. talment of relief to 
the Board' pen ioner, without wattmg 
for' the recovery of the capitali ed value 
of the remaining 14 in talment of relief. 
Nece ary instructions were is ued to the 
Treasury Officer in Madhya Prade h on 
L t February, 1983. 
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*9l. PROF. MADHU DA DAVATE : 
Will the Mioi ter of FINA CE be pleas-
ed to state: 

(a) whether it i a fact that there are 
five vacancie including the po t of 

~ Chairman in the Life In urance Corpora-
tion Board of Director ; 

(b) if 0, how long have the vacancies 
remained unfilled and the rea on therefor; 

(c) whether these vacanci~ have affect-
ed the admini trative work of the Life In-

urance Corporatioo; and 

(d) when the vacancIes are expected to 
be filled up? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FfNANCE (SHRI IA -
ARDHANA POOJARY) : (a), (b) and 
(d). The L ife In urance Corporation Act, 
1956 (Section 4) provide that the Corpo-
ration shall con i t of such number of 
per 'Orlll not exceeding 16 a the Central 
Government may think fit to appoint 
thereto and one of them hall be appoint-
ed by the Central Government to be the 
Chairman. The Act thu provide for the 
maximum number of per on who can be 
membe~ of the Board but it doe not spe· 
cify my minimum number. 

(c) The work of th Corporation has 
110t ben affected by the number of mem-
ber on the Board of the Corporation. 

Export of IroD Ore, Mk and other 
Minerals 

. 92. SHRI HARlHAR SOREN: Will 
the Mini ter of COMMERCE be plea cd 
to tate: 

(a) whether Government h v~ taken 
any deci ion to tap non-traditional mar-
ket. to increa e the export of iron ore, 
mica and other mineral ; 

. .(b) if 0, whether any cherne bas been 
prepared by his Mini try; and . 




